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Record of Proceedings

Case was called out for virtual hearing.

2. At the outset, learned counsel for the Respondent No.2, CTU requested for
time to file its response to the additional affidavit dated 25.8.2021 filed by the
Petitioner placing on record certain subsequent developments.

3. Learned senior counsel for the Petitioner submitted that the additional affidavit
has been filed by the Petitioner to place on record certain developments that have
taken place subsequent to the last hearing of matter on 21.1.2020 along with
supporting documents for consideration of the Commission. The Petitioner has set
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out various events that have taken place during the period (a) from March 2020 to
February 2021; (b) from March 2021 to June 2021; and (c) from July 2021 till date.
The learned senior counsel further submitted that the Ministry of New and
Renewable Energy (MNRE) vide its letter dated 10.6.2021 has granted approval for
extension of timeline for development of solar park by the Petitioner upto
31.12.2021. Also, vide letter of Ministry of Power (MOP) dated 15.1.2021 issued
under Section 107 of the Electricity Act, 2003, inter-alia, enabling grant of extension
in the commencement period of LTA in case Commercial Operation Date (‘COD’) of
the renewable generating station is extended on the ground of force majeure. The
Petitioner has submitted that in view of aforesaid letter of MNRE and MOP, it may be
permitted to add an additional prayer along with supporting grounds thereof. It was
also added by the learned senior counsel that FBTL has declared the deemed COD
of its transmission system for the solar park on 31.7.2021 and the said transmission
system has been put to use w.e.f. 8.8.2021.

4, In response to the query of the Commission as to whether any solar power
plant has been commissioned in the solar park of the Petitioner and is using the
transmission system, the learned senior counsel for the Petitioner submitted that the
transmission system is being used by certain other generators.

5. Learned counsel for the Respondent No.1, FBTL confirmed that its
transmission system has been commissioned and accordingly, sought liberty to file
an affidavit to place on record the status of its transmission system.

6. In response to a specific query regarding status of LTA operationalisation, the
learned counsel for the CTU submitted that LTA granted to the Petitioner has been
operationalised w.e.f. 1.8.2021.

7. After hearing the learned senior counsel for the Petitioner and the learned
counsels for the Respondents, the Commission permitted the Petitioner to add
additional prayer as sought for and to place on record the status of its project along
with likely date of completion within two weeks. The Respondent No.2, CTU was
directed to file its response thereon and on the additional affidavit already filed by the
Petitioner within ten days thereafter. The Respondent No.1 was also permitted to file
an affidavit to place on record the status of its transmission system within two weeks.

8. The Petition shall be listed for hearing in due course for which separate notice
will be issued.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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